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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original application No.606/2018 

( In respect of State of Maharashtra) 
Compliance of Municipal Solid Waste Management Rules, 2016 
and other environment issues) 

AFFIDAVIT 

I, Navnath Ravaji Wath aged about 53 years, presently 

working as State Mission Director, Swachh Maharashtra 

Mission, Government of Maharashtra at Mumbai do hereby 

solemnly affirm and state as under:-

1 . That the deponent is posted in above capacity as such he is 

fully conversant with the facts of the case as such is 

competent to swear in this affidavit. 

2. That in the aforesaid matter six monthly report dated

16.10.2025 was filed by the State of Maharashtra and same

was placed before this Hon 'ble Tribunal but said report

was filed without supporting affidavit. When the aforesaid

matter was listed on 26.11.2025, this Hon'ble Tribunal had

directed for filing appropriate affidavit of the competent

authority supporting the disclosure so made.

3. That in compliance of above direction of this Hon'b\e

Tribunal, the deponent is filing present affidavit in support

of the above six monthly report dnted 16. I 0.�0�5 ns sul'h,

r,hotocopy ol' the Gap in Solid Wnste Generntions nnd

Processing (Hcvised) is 111111exed here,vith 1111d rn 1rkt'd 1s

ANNEXlJl{E XV (l'g. No. Io ).
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Urban Development Department / UD-34 

The Hon’ble National Green Tribunal (NGT), New Delhi, in its judgment dated 08 
September 2022 in Original Application No. 606/2018, directed the Chief Secretary 
of Maharashtra State to submit a half-yearly progress report before the Tribunal 
regarding the actions being taken in connection with solid waste management 
and treatment of used water in the state. Further, in its order dated 19 March 
2025, the Tribunal instructed that information on solid waste management and 
used water management for all Urban Local Bodies (ULBs) should be submitted 
in the prescribed formats. 

2. In compliance with the said order, information in the prescribed format was 
sought from all 411 Urban Local Bodies. This information was received with the 
signatures of the Chief Officers / Additional Commissioners / Deputy 
Commissioners of the respective ULBs. The data was consolidated at the 
Directorate level of the Swachh Maharashtra Mission (Urban) and submitted to 
the Tribunal with the approval of the Hon’ble Chief Secretary. 

3. The hearing of the said matter took place on 31 October 2025. During the 
hearing, the Hon’ble Tribunal observed discrepancies in the waste processing by 
some ULBs and noted a gap between the daily processing and the waste being 
dumped at dumping grounds. Accordingly, directions were given to submit 
clarifications. 

4. In this matter, the Hon’ble Tribunal, on 26 November 2025, directed that revised 
information regarding the gap between waste generation and processing should 
be filed on affidavit by the competent authority. 

5. In compliance with the Tribunal’s order, the State Mission Director, Swachh 
Maharashtra Mission (Urban), submitted revised annexures (Annexure 15 and 
Annexure 16) along with their letter dated 04 December 2025, requesting approval 
from the Hon’ble Chief Secretary. The next hearing of the matter before the 
Hon’ble National Green Tribunal is scheduled for 17 December 2025. 
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6. In this regard, there should be no objection to granting approval to the revised 
annexures (Annexure 15 and Annexure 16) submitted by the State Mission 
Director, Swachh Maharashtra Mission (Urban), and authorizing the State Mission 
Director to file an affidavit before the Hon’ble National Green Tribunal, New Delhi, 
on behalf of the Government. 

Submitted for approval 

 
Under Secretary (Shri Ajit Palwe) - Digitally Signed. 

 
Deputy Secretary (UD-34) ((Shri Aniruddha Jevalikar) - Digitally Signed. 

 

Additional Chief Secretary (UD-2) (Shri Govidaraj KH) - Digitally Signed. 

 

Hon’ble Chief Secretary (Shri Rajesh Agrawal) – Digitally Signed. 

 

  

493



नगर विकास विभाग/नवि-34 

  मा. राष्ट्रीय हररत लवाद, नवी ददल्ली याांनी मुळ याचिका क्रमाांक 606/2018 मध्ये ददनाांक 

08 सप्टेंबर, 2022 रोजीच्या ननर्णयामध्ये महाराष्ट्र राज्यािे मुख्य सचिव याांनी राज्याच्या घनकिरा 

व्यवस्थापन तसेि वापरलेल्या पाण्यावरील प्रक्रक्रयेच्या अनुषांगाने करण्यात येत असलेली कायणवाही 

याबाबतिा सहामाही प्रगती अहवाल मा. न्यायाचिकरर्ासमोर सादर करण्याबाबत ननदेश ददलेले आहेत. 

तसेि दद.19.03.2025 रोजीच्या आदेशात तयाांनी ववदहत केलेल्या नमुन्यामध्ये (Formats) सवण नागरी 

स्थाननक स्वराज्य सांस्थाांिी घनकिरा व्यवस्थापन व वापरलेल्या पाण्याच्या व्यवस्थापनािी मादहती 

सादर करण्यािे ननदेश ददल ेहोते. 

2.  सदर आदेशास अनुसरून ववदहत नमुन्यामध्ये सवण 411 नागरी स्थाननक स्वराज्य सांस्थाांिी 

मादहती मागववण्यात आली. सदर मादहती सांबांचित नागरी स्थाननक स्वराज्य सांस्थाांिे मुख्याचिकारी / 

अनतररक्त आयुक्त/उपायुक्त याांच्या स्वाक्षरीने प्राप्त झाली. सदर मादहती स्वच्छ महाराष्ट्र अभियान 

(नागरी)  सांिालनालय स्तरावर एकत्रित करण्यात आली व मा. मुख्य सचिव याांच्या मान्यतेने मा. 

न्यायाचिकरर्ात दाखल करण्यात आली. 

3.  सदर प्रकरर्ािी दद.31.10.2025 रोजी सुनावर्ी झाली. सदर सुनावर्ीत मा. न्यायालयाने काही 

नागरी स्थाननक स्वराज्य सांस्थाांिी किरा प्रक्रक्रया करण्यात असलेली तुट व डांवपांग ग्राउांडवर दैनांददन 

प्रक्रक्रया न केलेला टाकण्यात येर्ारा किरा यात तफावत असल्यािे ननरीक्षर् नोंदववले व तया अनुषांगाने 

खुलासा सादर करण्यािे ननदेश ददल.े 

4.  सदर प्रकरर्ी मा. न्यायाचिकरर्ाने किरा ननभमणती व प्रक्रक्रये दरम्यान असलेली तुट याबाबतिी 

सुिाररत मादहती सक्षम प्राचिकाऱ्याने शपथपिावर दाखल करण्यािे ननदेश दद.26.11.2025 रोजी ददले 

आहेत. 

5.  मा. न्यायाचिकरर्ाच्या आदेशास अनुसरुन राज्य अभियान सांिालक, स्वच्छ महाराष्ट्र अभियान 

(नागरी)  याांनी सुिाररत पररभशष्ट्टे (परर.15 व परर.16) तयाांच्या दद.04.12.2025 रोजीच्या पिासोबत 

सादर केली असून सदर पररभशष्ट्टास मा. मुख्य सचिव याांिी मान्यता घेण्यािी ववनती केली आहे. मा. 
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राष्ट्रीय हररत न्यायाचिकरर्ात सदर प्रकरर्ािी पुढील सुनावर्ी दद.17.12.2025 रोजी ठेवण्यात आली 

आहे. 

6.  या अनुषांगाने राज्य अभियान सांिालक, स्वच्छ महाराष्ट्र अभियान (नागरी) याांनी सादर केलेल्या 

सुिारीत पररभशष्ट्टाांना (परर.15 व परर.16) मान्यता देण्यास व यानुषांगाने शासनातफे मा. राष्ट्रीय हररत 

लवाद, नवी ददल्ली या न्यायाचिकरर्ामध्ये प्रनतज्ञा पि दाखल करण्यासाठी राज्य अभियान सांिालक, 

स्वच्छ महाराष्ट्र अभियान (नागरी) याांना प्राचिकृत करण्यास हरकत नसावी. 

मान्यतेस्तव सादर 

  

 (श्री.पालिे) 

अिर सचिि 

  

उप सचिि (श्री जेिळीकर) 

  

अपर मुख्य सचिि (नवि-2) 

  

मा. मुख्य सचिि 
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